RRARIETY

ACT No. XXII or 1866.

PAsSED BY THE (ROVERNOR-(RENERAL oF INDIA 1Ny CoUNCIL.

(Received the assent of the Governor-General on the 2nd April 1866).

An det to extend the Indion Marriage Act, 1865, to the Hyderabad Assigned

Districts and the Cantonments of Secunderabad, Trimungerry and Awrungabad.

WHEREAS it is expedient to extend the provisionsof the Indian Marriage
Act, 1865, to the Christian British subjects of Her Majesty
within the Hyderabad Assigned - Districts and the Can-
tonments of Secunderabad, Trimungerry and Aurungabad; It is enacted as
follows :—

% Preamble.

1. From and after the passing of this Act, the Indian Marriage Act,

1 ‘ 1 N - e g e
Tndisn  Mavringe ?865, shall, so fa.l only as regards Christian British sub-
Act, 1865, t0 extend to  jects of IHer Majesty, extend to the Hyderabad Assigned
Christian British sub- . s . '
jeots in the Hyderabad ~ Districts and the Cantonments of Secunderabad, Trimungerry

Assigned Districts, &e. and Aurungabad.
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